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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

OA No.1087/2001 with OA No.1089/2001

New Delhi, this 27th day of May. 2002

Non'ble Gmt. Lakslmi Swarninathan, Vice-Chairman(a";
Non'ble Shri M-P- Singh. Member(A)

R a w a ].M.

G-172, Dilshad Colony
Delhi

Applicant in OA 1087/2001

Nand Lai

252, Mohalla Kalan
3 o n e p a t, H a r y a n a

Applicant in OA 1089/2001

(Shri K.N.R.Pillai, Advocate for both applicants)
V'':5 P SU S

i , C 1*1 i w f G © C r* 6; t. B. T' y
Govt. of NOT of Delhi
Delhi Sachivalaya, IP Estate, New Delhi

2. Commissioner
Food Supply & Consumer Affairs
Department of Food & Supplies
Govt. of NCT of Delhi
l< Block, Vikas Bhawan, New Delhi

2). D i r e c tor of E d u c a t i o n
Govt. of NCT of Delhi
Old Secretariat, Delhi -- Respondents

(Shri Mohit Madan, learned proxy counsel for
Gmt. Avnish Ahlawat, Advocate)

ORDER(oral)

Srnt. Lakshmi Swarninathan^, Vica-Chairman(d)

We have heard Shri K.N.R.Pillai, learned counsel for

the applicants and Shri Mohit Madan, learned counsel for

the respondents in the aforesaid Original Applications

i.e. OA 1087/2001 and OA 1089/2001. Both the learned

counsel have submitted that the relevant facts and issues

raised in these applications are the same and have

therefore^ submitted that the two cases which have been

listed together may be disposed of by a common order.

Accordingly, we proceed to dispose of the aforesaid two

0As by a cornrnon order.
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ti,e ,natter, after complying «:ith the relevant rules of
giving an opportunity to the applicant to submit his
representation on the. Inquiry Officer's report. In the
circumstances, learneO proxy counsel has prayed that the
respondents may be granted some time so that the
d i s c i p 1 i n a r y P r- o c e e d i n g s a r

completed by the

■disciplinary authority by passing appropriate orders in
the matter. Shri K.N.R. PiUal. learned counsel has
submitted that if the respondents still require a little
time at this stage, that may be allowed to the
respondents/disciplinary authority to pass final orders.

4. Having regard.to the observations of the Hon'ble Apex
court in

65) and the ^oL^te_atJia.dhxa

Suppl. see 738), the question of delay in such matters
depends on the particular facts and circumstances of each
case. In the facts and circurnstances narrated by, the
respondents and also noting that in the present case the
respondents have submitted that the enquiry proceedings
have been completed and what remains is for the
disciplinary authority to pass final orders in tne
matter, we consider it appropriate to dispose of the
aforesaid two applications as follows:

f

(i) Respondents i.e. the disciplinary authorit.y
shall pass final orders in the pending
disciplinary prC'Ceedings which have ueen

initiated against the applicants by Memos dated

.15.9.95 as expeditiously as possible and in any

case within six weeks from the date of receipt

of a copy of this order in accordance with law,

rules and ins>tructions.
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(ii) Consequential benefits available

app1i cants, i nc1udi ng promoti on ,

coirsidened by the respondents in accordanC/O

with law and rules after the aforesaid' orders
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N<'.> opcisp cis to COStS-

Let a copy of this order be placed in OA 1089/2001.
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(M. i-'. Sin g h)
Me I'll be r (A)

(Smt. Lakshrni Swarninathan)
Vice-Chai rman(J)
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Tribunai

jparidkot Ileus*'
Copernicus Marg.
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